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Indore, this the 15th day of April, 2004

Hon'ble Shri M.P.3ingh - Vice Chairman
Hon'ble Shri Madan Mohan, Mémber (J)

Manoj Kumar Sharma
17, Sati Mandir R0ad,

; | o
Indira Nagar, Ratlam. '...sApplicant
|

(By Advocates Shri S.L.Vishwakarma)

| =VersuSe !

1. Union of India through
General Manager,
Western Railway, Churchgate,

Mumbai.,
2. Divisional Railwag Manager,
Western Railway, Ratlam, : ‘...R spordents
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(By Advocate.‘Shrl'\V‘”ﬁaran) R
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By M.P. Singh - Vice Chairmans |
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By filing this O.A. the applicant has sought the follow-

ing main reliefs:- %
"To order that the humble aprlicant may be appOlnth
in Diesel Shed Ratlam for in group 'D' for
which he was selected requiring medical clacsiflration
C/two.w |
|
2. The brief facts of the case are that_theiapplicant was

selected for recruitment to the post of D&eseliCleaner(Group

'm') by a Guly constitutd selection board on 24..11.1997,

On medical exémination he was found unfit in m%dical category
B/one but waé found fit in medical category~C)two on 2.,12.1997,
Therefore, thé applicant had requested the resﬁondents to
consider.him for any other category of posﬁ,fof which medical

category C/two is r=cuired. The respondents héve referred his

case to the Railway Board and ! : informed the applicant that
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his case 1is undér consideration. From time to tiﬁe the respondents
have been informing the applicant that his case is still under
consideration. It was only ;n the year 20039&the£re5pondents
vide their lettzr dated 19.6,2003 (Annexure A/1) informsd the
applicant that ﬁhe headguarters office Mumbai has been directed
by the Railway Board“to fill up the post of Diesel Khallasi(TM)
and Gangman for which medical classification is ﬂigher than the

medical classification %m{which. Manoj Kumar Sharma is fit., As

such it would not be possible for considering the case of the

1

applicant to these posts.

s

3. In the circumstances, we are of the considered view

that ends of justice will be met if we direct the respondents to

any
consider the case of the applicant for /froup 'D' post for which

medical classification is C/two 1is required, inlaccordance with
rules and law and pass a speaking and detailed order within
a period of four months from the dzte of receipt of a copy of

this order under intimation to the applicant. We §o so accordingly.
. .

No costs, f

(Madgan Mohan) (M.P.Sin
Member (J) ; Vice Chairmen
/na/
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